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Orders 	on 11A.No.516/94 

After havinç, heard the 

learned Standing Counsel for quite 

sometime, we are unable to make 

out what exactly the grievance of 

the Department is. 	It appears 

that the Department is trying to 

make a mountain out of a molehill. 

14hat has happened in this 	case 	is 

on an earlier occasion while 

upholding the retrenchment of 

some employees of the Census 

Department for paucity of work, we 

said that Government may take into 

consideration the plight of the 

applicants and then if there is 

any opening in the Central or 

State Governments, 	they may as 

far as 	Dossible ensure absorption 

J. '  of Such employees 	in any position 

available in the Central Government 

Uj 
or Central Govt. 	contro]led 

institutions or State Government. 

/; 

 

If 	the State Government is willing 



r 
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t employ these people, the Census 

D partment could even mke a 

r commendation for absorption of the 

a plicants•  The D.epartthent had 

t en told us that they had opened 

u a rehabiljtatjon•centre for -. 

f ndjng alternative jobs and in that 

connection we had said that wide 

pu licity be given by the Department 

e: arding the functioning of the 

e abilitation centres  Ue are now 

to d that the Department proposes 

to, issue such a notifjation a draft 

f which has been produced before us 

toi: ay. All we wish to say is that 

e have not giver any mandatory 

ii ection to the Department to 

r vide sobs to all these applicants 

iher with them or i, ith the State 

oernment. All we had suggested 

iS that as far as possible, the 

overnment should help these people 

)y finding placement for them in any 

Ippropriate position in the Central 

ov rnment or State Government. It 

jao not our intention to make a 

an atory order directing them to 

ro ide jobs for retrenched people 

ut the direction QivEn was not in 

ny way a mandatory or an obligatory 

All that we wanted was that 

he Department to take a sympathetic 

,iew of the retrenched employees and 
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help them to get 	jobj,. Oobs 

could be round in the Central 

Government or in any of the Central 

Government InStitution5 or jobs 

could even be found in the State 

Government if the State Government 

was willing to offer placement 

to the people recommended by the 

Census Department. We see no 

reason why we should modify such 

an order made either in the D.A.  
or while disposing of the Contempt 

petition which appe2rs to be the 

immediate provcatjon for this 

application 	With these 

observations, this application 

stands disposed of. 
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